
ACT No. V1 OF 1927. 

(Received the asJknt of the G o v e ~ n o ~  Gene~al om the 3 ~ d  
April, 1927.) 

An Act funher io amend the Madras Salt Act, 1889, for a 
certain purpose. 

HEREAS it, is expedient further t o  amend the Madras 
Xad. d o t  I V  GP 
1899. 

Salt Act, 1.889, for the purpose hereinafter appearing; 
It is hereby enacted as follows:- - 

1. This Act niay be called the Madras Salt (Amendment) ~ h ~ ~ t t i t l ~ .  

Act, 1927. 

2. I n  sub-clause (4) of clause B of section 43 of the Madras Amendment  of 
section 4.3, Mad. 

rr~ad, a o t ~ ~  of Salt Act, 1889, for the words " five per centuln " the words A O ~ I V  ot 1889. 
1889. " such percentage as the Central Board of Revenue inay fix " 

shall be subetituted. 

Price f ;anm1or Ia.d:]: 
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